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0.A, No, 599 of 1996,

Present : HON'BLE OR, B,C, SARMA, ADMINISTRATIVE M MBER, |

HON'BLE MR, D, PURKAYASTHA, JUDICIAL MEMBER.

{4

STi  ARMAN, | |
S/o- Late, J, Sheikh, |
LR/Khalasi, | :
under Signal Inspsctor (S} E,Rly, Azimganj,
residing at Sather. Lahar,]

PO. Azimganj, ODist- Murshidabad,

oole Applicant;

Vrs. ;
1. Union of India'
through Genaral Managet

E, Rly, Fairlie Place,
Calcutta

i
‘ |
2, Divi, Rly, Manager, '
E. Rly, Hourah) o

3. S, District 5£gnal & telecom Engineer, |
£, Rly, Howrah : !

4. Sr. Divl, Audit OFficer, P
E. Rly, Hourah, ' ”

| N Respondants,

For applicant : Mr, B.P. Roy, Coudsei.

<

For Tespondents : Mr, C. Saméddari Counsae])

’Heard on : 17,11.97. ; Orderied on 17.11,/97,

QORDER i

B.C.Sarma, AM,

| |
. 5

This appllcation has besn filed by tha applicant luith
the prayer that the Order passed ﬁy the respondents for alﬂaged
un-lauful deduction at the rate of m, 250/- par month From%his
"pay from August'93 to the datg of InterlmEOrdar passed on 10,11, 96

in this 0,A bs quashed and sat a31d9. :
[

2, The applicant contends that on the allegation thét he uwas

in unauthorzsad occupation of the ralluay uarter from 1987 to 1993

(E%,—; Contd,,.P/2,
.




N

‘Tespondents today submitf that no reply h

the respondents had started deducting the
pay against which he has come, It is the

of the applicant that he has not occupied

whether authorised or unauthor ised and,; tH

be any quastion of making deduction from his pay,

hearing of the matter was adjourned from

It seems that the respondents are not .int
reply in this matter,
matter pending and think{Pitsté decide it

available record,

3.
both the parties, perused records and con
circumstances of the case, UWe find that
has been made by the applicént that he uwd

any railway quarter during the relevant p

4,
with the direction on the respondents tha

two(2) months from the date of communicat

Accordingly, we do

We have heard the SthiSSiom of]

Paqge-2,

said amount from his
categorical averment
any Tailuay quarter
erefore, there cannot
The admission
time to time and the
as yet besan filed,
srested to file any
not like to keap the

on the basis of the

the 1d, Counsel for
sidered the facts and
a categor ical submission

s not in occupation of

eriod,

Accordingly, therefors, we dispose of this application

t within a period of

ion of this Order, the

respondents shall dispose of this petitidn treating it as a

Tepresantation from him and, the raesult thereof, shall be communii

cated to the applicant uithin:a period of

date of taking decisiod, If as a result

1(one) month from the

of Such decis ion the

applicant is found entitled to get refund of the recoverad amountl

the said amount shall be paid to him wit

months from the date of taking of such d?

hin a period of 2/tuyo)

cision, UWe further

direct the respondents to pay interest to the applicant at the

rate of ten percent (10%) per annum from
interest shall be calculated mont h~by~.mon
So calculated shall be paid to him along

W further make it clear that if the feSF

i

)

August '93 and this
th and such interest
with principal amount,

ondents fail to pay the

Contid,,.P/3.
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P/K/C,

interest along with principal asmount to the
the stipulated period as directed by us, th
have to be pgid to him calculating interest

pesrcent (15%) paer annum from the date of ex
c4

. /to bs
fixed till the date of actual payment/mads.
A :

«

aS regards costs,

o

(D. Purkayastha )
Member (J)

Page=-3,

applicant within
@ said Igmeunt: shall
at the rate of fifteen
piry of the period

No order is pasSsed

' B,C. Sarma )
Member  (A)




